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BEFORE THE HON}BLE THN NATTONAL GREEN TNIBUNAL

lryASTMKN f,#NE, $H.NC}I A'r FLIIqH.

{}RICINAL APPLICATION NO. 6g OF 2025 (WZ)

S aiprasad l'r{angesh K alyankar

lrsrsus
"['ht] sarpanch Grarnpar:chayat l]anda

I, I sav and state that I am Respondent Nos. 3 filing this Af{idavit-in-reply in

his behalf in this Original Application (OA for short) and I arn well

acquainted with the facts of the case.

I say and state that I have carefully read the contents of this

documents produced along with it and t have understord the same.

I say that the contents of oA. u,hich are not specifically adrnitted

this Affidavit-in-reply, shauld not be construed as admissions on

of the Respondent Nos. 3.

I crave leave of this Hon'ble Tribunal to add or to delete or tr: alter to

amend any of the contents in this Affidavit-in-reply cr to file additional

Atlidavit-in-reply, if and as and whel required.

FACTS OF THB CA$E :

I say tlrat village Banda, situated in

Sindhudurg, tries on the borcler nf'the States

Applicant

Rrspr)ndents

OA and

by rne in

the part

5- Taluka Sawantrvadi, District
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't rn*'"--- *' ' *i'',."i' Suhas Balaso Patil, Age - 34, working ns Range Forest Offirer\ I "".i"',

"i:-t.,ilr"1. "-"\q;** (ftrritorial], Sarvantwadi state on solemn affirmation as unrler:-
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I say that the area kuown as Satamatwadi in Banda village comprises land

bearing survey Nos.2l8,,i, ll8/2, and 2lgl4, with total areas of 1.54

i:eotares, 8.37 hectares, and z"g0 hectmes, respectively. These lands have

been purchased by a private company named yougen Infra pvt. Ltd.

i say that the ownership details of the aforementionecl survey numbers are

as fbllows:
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218/l

2tBtT

Y'ougen lnli"a Prt. l,-td

Gram Panchayat, Banda

R:inr Gupta & Varsha Agarrr,'al

Yougen Infra Pvt. Ltd.

"Grarr-r Panch ali at, B an da

Yougen In a Pvl. Ltd.

Gram Panchayat, Banda
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Sensitive Area (ESA) as per

uf Environrnent, Forest and

n
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8. I say tlrat the l,illage Barrda is included irr the

31 .07.2a24 of the s/estern Ghars H,cologically

the draft notification issued hy the Ministry
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Cllirxate Change (MoEF & CC), Governlnent of Inctia.

9. I say that on 28.a5.2a24, a site inspection was conducted by the Range

Forest officer (RFo), sawantwadi, and Raund Forest officer, Banda and

necessar.v Panchruama and of{icial documents were prepared.

I say that during the said inspection, it was found thar 07 restricted

unrestricted trees had been felled without permission. Accordingly,

arld 16

as per

I 964,

SurY'-ey lYumher of Owner (s)

section 4. of the Maharashtra (Regulation of Felling of Trees) Act,

Are*
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tur fblling 07

r.va$ irnpossd
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restricted tree r'vithout permission a total penalty of {r4,000

- t7,000 eaeh on sm. Ritu Gupta and sn:t. varsha Agrawar,

they wer' rlirected fo prant 100 trees as compensatory
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1I' I say that Mr. Mandar chandrakant Kudav had appried for pemission to

fell trees on beharf of yugen rnfia pu" Ltd. in survey Nos. 2lgl r, zrg/2,

and 218/4. As per the recommendation of the Round Fore$ offrcer, Banda,

The Tree otficer & Range Forest officer, sawantwadi, pern:ission was

granted for ferting 30 tirrly grown Jamun (syzygium cumini) trees, onry to

the extent they were obstructing a proposed housing project and fruit
plantation

I?. I say that 0T trees lvere fblled illegally

has atrready taken pnnal a$tion under t*e

tltose respons ible.

and fs-r that, the fbrest department

pro\risions af the 1964 Act against

13,

I4.

IIARAWI$B REPLY :

As regard contents of para 1 of the oA, I say and state that the contents

therein being in respect of particulars of adrlresses of both the pmties are

not disputed.

As regard contents of para z of the oA, I say and state that I offer no

comments.

r\s regard contents 0f para j of tlie oA, I s*y and state that the questioned

area comes under the village Banda, wtrich is included in the Drafr

Notification Eco sensitive Area published on 3l * .ruly, z0z4 and in

previous notification also. but till date final notification yet nor publislied
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or finalired.
,\ 

),?:

(li

r !.'^ji
., 

:I
::r-.,i.+

' 
.,-.j

i;::l$u :...,..I

ii 
r'r,

',;:* ir's'J.l:::.+jr> ...,ru-i., 'l
.!j::lf _ 'j. :.

$iu..f !+lgi.

*il'; du::i.Jr

*.:a'Y' .111.

i.5:
,^\.i... lilr].ri

.,1 tr'i i:ira.*
1 4) .j:l

'\r.rr.
y "ti

.+rj<.l:. ! '.tJ l +...Y'
\!:sw'rii 

+*,^\,.
i!

\ \:). v
o:.t_:::iri, i:.,,.

.l:l::

j,ii 
'" 

. Pi' '

f'\li
v:i.!,

'",'?
q"'.'i:

16' As reganl contents of para 4 0f the oA, I say and state that these
Respondents are not involved in tree fblling. This Respondent has taken
a*tion on illegally fblled trees and also given permission to regarly ftp 30
jamun tree under the provisions of Mahmashtra trees felling (Regulations)

Act t964.

17' As regard contents of Para 5 of the oA, l say and statethatthe allegation
regardirrg absence of co-owners, consent or incomprete ,,H6mipatra,,

{consent Deed) is incorrect. The required fields were duly filled before
processing th e application.

I say and s,*te that as averred in para I0 above Mr. Mandar

chandrakant Kudav had applied fbr permission to fell trees on behalf of
Yugen In{ia pvt. Ltd. in survey Nos. 2 rgil, zrL/z, and zrg/4.As per the

rec.mmendation of trre Round toresr officer, Band* The Tree officer &
Range Forest officer, sawantwadi, granted permission for lbiling 30 fuily
groivn .Iamun {syzygium cumini) tree$, onry to the extent their were

obstructing a pr'posecr housing project and fruit prantation. The tree

narnes and its nunbers are rvritten by Tarathi on 7/12 and also the
'l'ahsildar 

has gi'en certificate for this tree entries.

As regard contents of para 6 or the oA, I sa;- iurd state that the contents

therein are *ot with respect to this Respondent. Hence, r offer no

comrnonts.

r\s r*gard sorltents oF

rleparfinent has already

Para 7 of the oA. I sa), ond state that t*,c fbrest

taken penal action under the prsvisions of the I 964
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,1-? q)/J
Act against those responsible. The answering Respondent has strictly
adhered to all applicable statutory provisions, notifications, and guidelines.

20' As regarct contents of para g of the oA, I say ancr state that viyage Banda
in on Maharashtra - Goa border and is includecl in the proposed notification

Dated 3r.a7.2024 of the wesrem Ghats Ecorogicary sensitive Area €se)
as per the dra{t notification issued by the Ministry of Environment, Forest

and Clirnate Charge (M*EF & CC), Governmsnt of l*dia.

2l' As regard contents of Para 9 oJl the oA, I say and state that the contenfs

therein are not with respect to this Respondent. Hence, I offer no

con1menB.

22' As regard contents of Para 10 of the oA, I say and state that the conrents

therei* are not with respect to this Respondent. Hence" i offer no

cOnrllents.

?3' As regard contents of Para r r

therein 
',re 

not r+,itrr respect

collments.

of tl:e OA, I s&5r and state that the conte*ts

t0 this Respondent. I::lence., I offtr no
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24' As regard contents of para rz of the oA, i say and state that on

28.a5.2a24, a site inspection was conducted by the Range Forest officer
(RFo), sawanfivadi, and Round Forest officer, Banda ancr necessary

Panchn$nta and officiar documents lvere prepared. During the said
"ct

$inspection, it was found that 0? resfficted and 16 uffestricted trees had
.ii .,'

."'r,.,;

^-i [:cen fbltred l4'ithout permission* A$cordingly, fts; l^r'l'

;; 
*ultaraslura (Regulation 01'F'rlling of Trees) Act,

,::;

pf,r Section 4 of the

1964, & rofal psnalty of
q14,000 was imposed - {7,000 each on srnt. Ritu Gupta and smt. vmsha
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Agralval. Additionally, ttrrey lverc clirectecl

cofilpensatory alft restat iorl,

25' It is respectfully submitted thar Yugen Infla pvt. Ltd. has planred 100 trees
iIS compensatory affbrestatio* fbr the unautirorized fblling of trees, and arr

additional 50 trees have Lreen planted against the felri,g of 30 trees carried

' out with due pemtissiorr. During the inspection conciucted by the Forester,
there was no any felling of tree is fbund. Flence, there is no deviation or
violation beyoncr rvhat has been dury reported and compensated in
accordance r.vith latrv.,'

26' As regard contents of para 13 0f trre 0A, I say and srate that I deny the

contents therein. I say and state that no brasting acdvity has been

p7"

undertaken by or linked to the Jbrest department in this area.

As regarii contents of para 14 of the oA, r say and state thar the Forest

Department has neither undertaken any tree felling in the said area nor is
there any intention or proposal to undertalie sucS activiry in the future. The

ansrvering Respondent affirms that no action inconsistent with the

applicable fbrest and environmental regulations has been carrieci out or wjll
be caried out.

As regard contenfs of para 15 of the oA, I sayand state that the contents

therein are not witlr respect to this Respondent. Hence, I oflbr no

2S.
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As rcgard cont$nts ol, para l6

therei* are *ot tvith re$pect

fJornrxgllts.

of the oA, I say end state that the contsnts

to this Respondent. Hence". I oflbr no
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30, As regard cor:tents of Para 17

therein are not rvith respect

t)oITIments.
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of the (JA, t say and state that the cont

to this Respondent. Hefice, I offtr 110

3I. I say that the answering Respondent is in no manner involved in any illegal

tree felling, On the contrarl,, this Respondent have taken timely and

appropriate action against the persons responsible for such unauthorized

activities and have ensured that all requisite permissions and approvals

were duly obtained prior to any lawfirl tree felling undertaken in the area.

32. in view of the foregoing, the grounrls advanced and the intarim prayer,

insolar as they pertain to this Respondent, are hereby denied.

33. Therefore, I pray this Hon'ble Tribunal to dismiss the OA against this

..1

It"espondent with costs i

Pune"

Llate : \*I tt*12A25

ffiSghas tlalaCo-Paril)
, itarlgc Forest Ofl-icer (T) Sut*'antwadi.
, Forest nivision Sa\n'alrtrvadi

For tlle ltesponctent Nos. 3
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l' suhas Baraso pat,, Age - 34, working m Range Forest officer
, (Te*itorial)' sar'vantwadi, Forest Division sawantwadi for the Respondent Nos. 3

do hereby solemnly veri$r abo'e contents of paraNos. r to 33 of trreAffidavit-
in-reply as true anrl correct to the best of rny knowledge, beiief a,d infbrmafion
derived ftom the records and files maintained in the office and I verifr the same
to be true' i say that I ha,e not suppressed any material fact fiom this Hon,ble
'Iribunal.

Solernnly affirnreel at pune.
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BE.FORE, TF{E, NATIIJONAL GREEN

TRTBI-INAL, WESTERN ZON E, PI-INE,

Original Application No .69 of 2025(WZ)

In the matter of :

c,A. Saiprasad Mangesh Kalyankar . . .Applicant

Versus

The Sarpanch Grampannchyat Banda &' Ors'
. Respondents

Replv Affidavit of Respondent No.3

DATED 23h December ,2025

D.M.GIJPTE,

ADVOCATE TOR RESPONDE.NT NO.3

3,LAXMAN APARTME,NT

25 126, OLD TOPHKAHANA,

S'NAGAR, PIJNT, - 4II OO5

MOBILtr :9422317884

email : advguPte @g^ail'com




